
CEN TRAL ADMlN 13 i RA.i i VE IKlbUrNAL
RRlNCiPAL bENCn

C.P. No.4iy Or 2003

IN

O.A. No.1633 Or 2002

Nevv Delhi, this the i2th day of reuruary, 2004

HON' JBLE SilRl V.Ji. MaJOiMA, ViCE CMAlivMAEi (.A)
HOiv ' BLH Sxmi SHANS-EB SA Jit, aiEisiBER ( J )

Dr. R.E. bi'iarfiia Ranjari' ,

S/o Shri V.D. Shafli'ia,

Ex. foga leaciier of Kendriya Vidy'alaya No. 2,
GWAEIOR (M.R.).

Preseiit Address :

Mouse No.230/1221, B-2, Ajit Nagar Gate,
AGRA -282 001. .. ..Appileant

(by Advocate : Sliri D.N. Sharfiia)

Versus

3 h i' i n. M. Ca 1 r ae ,

CoiTuiii ss loner , Kendi'lya Vidyaiaya bangathan,
18, Institutional Area, Snaneed Jeet Singh Mai^g,
New Deihi-llO Olo. Fiespondent

(By Advocate : Shri 3. Rajappa)
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Learned counsel heard.

2. Learned counsel of the respondents, at the

outset, nas produced a copy of order dated 28. 1.2004

Issued by KVS reinstated tne applicant in compliance

of Tribunal's order dated 17.7.2003 witn iiTimed i ate

effect and also stating that the reinstatement is

Without pre-juuice to the right of the KVS to conduct

a  fresh inquiry as per direction of Mon hie CAT dated

17/07/2003 . Learned counsel was asiied to clarify the

effective date of reinstatement of the applicant as

also whether the resporidents ihtend to conduct a fresh

ihuuiry though period of Impiementatlon of the

directions of the Court eiaosed after three months of



K A)

the receipt oi Tribunai s order dated l7.7,iU0o. me

orders were received by tne respondents on 22.7m003.

Learned counsel stated that the eifective uate ui

reinstatement of the applicant is 2o. 1.2004, i.e. , tiie

date of issuing the iiiemo rand urn in compliance of

Tr i bunal's d i rections.

3. Learned counsel stated that chough oiuei

dated 23.1.2004 implies that the applicant has beeii

reinstated w.e.i . 28.1.2004 and that KVS can start a

fresh inquiry as per directions of tne iriuunai s

order dated 17.7.2003, he submitted that respondents

will issue another Memorandum stating ciiac ciie

reinstatement will be effective from l7. /.200o wiien

the Tribunal passed its order and also that KVS win

not conduct any inquiry against the applicant as cue

period stipulated for resuming the proceedings nas

expired.

4, With this assurance macie on behaif of tiie

respondents, the respondents are directed to pass

fresh orders regarding reinstatement of the appnoanc

and also that they will not resume disoipiinaxy

proceedings against the appiicanc m respect of

alleged misconduct whicn form^ suixject matter ^

OA within a period of two months from today anu^nese
proceedings are dropped and notice to the respondent

con t e mil or is discharged.

Issue PAST1.
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